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Vs.

1. Unicon of India through

Secretary,

-and Brozdcascing, Govi. of Indiz,

Station Director, Doordavchan

Doordarshan,

Mr.S..Jain - Counsel for

Mr.T.MN.Shrimal - Counsel fov

CORAM:

Hon'klz Mr.Gopal lrizhna,

Hon'hle Mr.0LF Administra

PEFR HON'BLE MF,GOPAL I'FISHIIA, VICE

Applicant Hanuman

Section 192 of

divection

. havz cavefunlly perns=d the records.

I

£

{> 2. The facts of the case iz that the

the grade

as

appoinied
1200-13200

the ovrder of appeoinkbment

'Applicant

Dendra,

Mandi

2t i

counsel

JAIFUR.

r: 27.5.15%7

Miniszstry of Information

New D=lhi-110001.

Jhalana Doongari,

Honze, llew Delhi.

.. Respondents.

Vice Chairman

v= Member.

CHATEMAILL

filz=3d thiz

applicaticon

Tribunalzs Act, 1€

Lo give £o

SEEPolncient

for the pavtiszs and

applicant was appointed

F;.Dnn—l_SO on regular

WeZele .7.19287.

that hiz appointment

purely on ad hoc basiz and does not be2ztow upon him any claim
for regular appointment on the post. It is alzo stipulated that
the applicant will be veverted hacl to his original post a

soon as & vegular Lighting Aszsistant is posted at the endra.
The aprlicant had applied £or the posi of Lighting Aszistant

Clofd when two vacancies were notifizd ey

the respondsnts. It



Aea ™

tezt held on 12.2.29 and was asked to appsar for interview on
5.2.1990 vide lzttedr dzted 7.2.1990 (Annxz.All). Howsver, the

candidatezs who w2re succezaful  in- the 2elecrcion wevre not
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4. On  ithz contrary, the respondeznts hav

—

icant was nobt declared aslecied to the post of Lighting
Aszizgtant and 2ince thers is no :JUL vacank at Jaipur Fendra of

Doovrdarshan, the Juestion of any appointmenc on the post doza

N v

the respondences hasz atated at the Bar that there iz no poat of
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at Jaipvr Tendra of Doordarshzn a

C

tlnL " moment. Since thers iz no poat of Lighting Aszsistant ..
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available for being £illed-up in Jaipnr Uendra of Doo
we are of the view that the claim of ithe applicant for his
£t id not valid. This 0.2 iz, therefors

appointmsnit on the pos

dizmissed. No order as to costs.

' o | Cllyhe
(O.P.3harma) (Gopal Trizhna)

Administrative Member. ' Vice Chairman.

id




